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CENTRAL ELECTR!C&TY REGULATORY COMMISSION
NOTIFICATION
New Dethi, the 16th Qctober, 2009

No. L-7/143/158/2008-CERC .—In exercise of powers conferred under Section 178 of the
Electricity Act, 2003 (36 0f 2003), and all other powers enabling it in this behalf, and after previous
publication, the Central Electricity Regulatory Com mission hereby makes the following regulations,
to further amend the Central Electricity Regulatory Commission (Procedure, Terms and Conditions
for grant of trading licence and other related matters) Regulations, 2009, hereinafter referred to as

“the principal regulations”, namely i— R AR PR NE I AW
1. Short title and commencement. (1) These regulations may be called the

Central Ei&ctfic:ity Regulatory Commission {?recédure, Terms and Conditions for
grant of traciiﬁg licence and other related matters) (Second m@dmem}

Regulations, 2009, ,
(2) These regulations shall come into force with effect from the date of their

publication in the Official Gazette.

2. Aniaudmam of Regulation 7: in clause (p) of Regulation 7 of the principal

regulations the wc;:rda “as well as intra-State” shall be am\itted

7t

3. Amendment of Regulation 9: In clause (b) of Regulation 9 of the principal

regulations the words “%ntra-Siate trading” shall be omitted

4. Amendment to Forms: Forms IV-A, IV-B and IV-C appended to the
principal regulations shai{bé substituted by the forms IV(A), IV(B) and IV(C)

respectively appended to these regulations.

ALOK KUMAR, Secy.
[ADVT I/4/150/Exty |

Note
The principal regulations were published in the Gazette of India (Extraordinary)

Part Ill, Section 4 dated 24.2.2009 and were amended in terms of the Central
Electricity Regulatory Commission (Procedure, Terms and Conditions for grant of
trading licence and other related matters) (Amendment) Regulations, 2008
published in Gazette of india (Extraordinary) Part m; Section 4 dated 2.6.2009.
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Form IV-A
VOLUME AND PRICE OF ELECTRICITY TRADED BY TRADING LICENSEES (RTC*)
Name of the Trading Licenses:
Licence Details {No & Date): Month:
Sr.Np|Period of Time of Actually Purchased from Sold to Purchase | Sale ‘fréding Remarks
~ jtransaction, Price [Rs} | Price
Date (from- | transaction, | Scheduled | Vomeof | State |Nameof | state (Rs) Margin
Inter-State Trading Transactions
1
2
Inter-State Trading Transactions through Swapping or Banking Arrangement .
i
2
Transactions through Power Exchange
1
4
Total

*RTC: Round The Clock

Note: (1) Data shall be submitted transoction-wise and should not be aggregated.
Note: (2] Besides the name of the selier/buyer, indicate the category of the seller/buyer namely generator, captive power plant, distribution

licensee, Government, consumer {when applicable] etc.

Note: {3] Data shall be posted on the website of the electricity troder or any other cuthorised website {(Name of the link on the home page:

Stotutory Information)

Note: {4} Dota shall be submitted on a monthly basis by 10th of the following month to the Commission, Regional Lood Dispatch Centre and

Regional Power Committee

Note: (5) Data shall be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel Sheet by E-maoil;
Note: (6) Full form of the abbreviotions used for Name of the Seller/Buyer etc. shall be provided at the end of the Table.
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Form IV-B
- VOLUME AND PRICE OF ELECTRICITY TRADED BY TRADING LICENSEES (Peak®)
Name of the “ffading Licensee:
Licence Details {Mo & Date}: Month:
Sr.No|Perlod of Time of Actually Purchased from Soldto Purchase | Sale Trading Remarls
transaction, | . . Price {Rg] | Price
Date (from- | transaction, | Scheduled - {Rs) Margin
to) ‘ Name of State  [Nameof | State ~
Hours Volume |the Seller (Rs}
: the
Inter-State Trading Transactions
1
5
Inter-State Trading Transactions through Swapping or Banking Arrangement
1
2..5’ oo

Transagg‘fﬁs’t&rg_u@ Power Exchange

Total

* Evening Peak from 17.00 1o 23.00. Peak period may be revised by the Commission from time to time
Note: (1) Dota shall be submitted transaction-wise and should not be aggregated.
Note: (2] Besides the name of the seller/buyer, indicate the category of the seller/buyer nomely generator, captive power plant, distribution
licensee, Government, consumer (when applicable) etc.
Note: (3} Dota shall be posted on the website of the electricity trader or any other authorised website {Name of the link on the hame page:

Stotutory Information)

Note: (4] Data shall be submitted on a monthly basis by 10th of the following month to the Commission, Regionol Load prutsh Centre and
Regional Power Committee
Note: (5] Doto shail be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel Sheet by E-mail,
Note: (6] Full form of the abbreviations used for Name of the Seller/Buyer etc. sholl be provided at the end of the Table.
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Form IV-C

VOLUME AND PRICE OF ELECTRICITY TRADED BY TRADING LICENSEES {Other than Peak & RTC)
Name of the Trading Licensee:

Licence Details (No & Date}: Month:

transaction, Price {Rs} | Price
Date {from- | transaction, | Scheduled {Rs) Margin
to) Name of State Name of State

Hours Volume |the Seller . {Rs}
the :

Sr.No[Periodof | Time of Actually Purchased from Sold to Purchase | Sale Trading |Remarks

inter-State Trading Transactions

1

2

Inter-State Trading Transactions through Swapping or Banking Arrangement

i

2

Transactions through Power Exchange

1

2

Total

Note: (1) Data shall be submitted transaction-wise and should not be aggregated.

Note: (2} Besides the name of the seller/buyer, indicate the category of the seller/buyer namely generator, captive power plant, distribution
licensee, Government, consumer (when applicable} etc.

Note: (3)Data sholl be posted on the website of the electricity trader or any other authorised website (Name of the link on the home page:
Statutory Information)

Note: (4} Data shall be submitted on a monthly basis by 10th of the following month to the Commission, Regiongl Load Dispaich Centre and
Regional Power Committee :
Note: (5) Data shall be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel Sheet by E-mail:

Note: {6) Full form of the abbreviations used for Name of the Seller/Buyer etc. shall be provided at the end of the Table.
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“the principal regulations”, namely -— .~ ; e

CENTRAL ELECTRiCiTY REGULATORY COMMISSION
NOTIFICATION
New Detlhi, the 16th October, 2009

No. L-7/143/158/2008-CERC .~In exercise of powers conferred under Section 178 of the
Electricity Act, 2003 (36 of 2003), and all other powers enabling it in this behalf, and after previous
publication, the Central Electricity Regulatory Commission hereby makes the following regulations,
to further amend the Central Electricity Regulatory Commission (Procedure, Terms and Conditions
for grant of rading licence and other related matters) Regulations, 2009, hereinafter referred to as

1. Short title and commencement. (1) These regulations may be called the
Central Electricity Regulatory Commission {Pmcédﬁrei Terms and Conditions for
grant of :raﬁing licence and aiher related matters) (Second Amendment)

Regulations, 2009. x
(2) These regulations shall come into force with effect from the date of their

publication in the Official Gazette.
2. Amendment of Regulation 7: In clause (p) of Regulation 7 of the principal

regulations the words “as well as intra-State” shall be omitted

3. Amendment of Regulation 9: In clause (b) of Regulation 9 of the principal

regulations the words “intra-State trading” shall be omitted

4. Amendment to Forms: Forms IV-A, IV-B and WV-C appended to the
principal regulations shall be substituted by the forms IV(A), N{S) and IV(C)

respectively appended to these regulations.

ALOK KUMAR, Secy.
[ADVT /41 50/Exty.]

Note .
The principal regulations were published in the Gazette of India (Extraordinary)

Part lll. Section 4 dated 24.2.2009 and were amended in terms of the Central
Electricity Regulatory Commission (Procedure, Terms and Conditions for grant of
trading licence and other related matters) (Amendment) Regulations, 2009
published in Gazette of India (Extraordinary) Part ii§ Section 4 dated 2.6.2008.
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Form IV-A
VOLUME AND PRICE OF ELECTRICITY TRADED BY TRADING LICENSEES {RTCH)
Name of the Trading Licensse:
Licence Details {No & Date}: Month:
Sr.No|Period of Time of Actually | Purchased from Sold to Purchase | Sale Trading |Remarks
transaction Price {Rs} | Price
Date (from- | transaction, | Scheduled | N2@Meof | State |Nameof | state (Rs) Margin
tO} Mosies Mok the the 13- 731
inter-State Trading Transactions
1
2
Inter-State Trading Transactions through Swapping or Banking Arrangement
1
2
Transactions through Power Exchange
i
2
Total

*RTC: Round The Clock

Note: (1) Data shail be submitted transaction-wise and should not be aggregated.

Note: (2} Besides the name of the seller/buyer, indicate the category of the seller/buyer namely generator, captive power plant, distribution
licensee, Government, consumer (when applicable] etc.

Note: (3] Data shall be posted on the website of the electricity troder or any other authorised website (Name of the link on the home page:

Statutory information)

Note: (4) Dota shall be submitted on @ monthly basis by 10th of the following month to the Commission, Regional Lood Dispatch Centre and
Regional Power Committee

Note: (5] Data shall be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel Sheet by F-mail:
Note: (6] Full form of the abbreviations used for Name of the Seller/Buyer etc. shall be provided at the end of the Table.
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VOLUME AND PRICE OF ELECTRICITY TRADED BY TRADING LICENSEES {Peak™).

Name of the Trading Licensee:

Licence Details {No & Datel: Month:

Form IV-B

S, ﬁai?eéeé of Time of Actually Purchased from Sold to Purchase | Sale Trading ﬁgmaﬂs
transaction; X Price(Rs} | Price
Date {from- | transaction, | Scheduled < ‘ {Rs) Margin
to) ‘ Name of State Name of State :
: Hours Volume  [the Seller {Rs}
_ ' the
Inter-State Trading Transactions
1 :
5
Inter-State Trading Transactions through Swapping or Banking Arrangement
1
2 .
Transactions through Power Exchange
T
Total

* Evening ?eéifram 17.00 10 23.00. Peak period may be revised by the Commission from time to time

Note: (1) Data shall be submitted transaction-wise and should not be aggregated.

Note: {2) Besides the name of the seller/buyer, indicate the category of the seller/buyer namely generator, captive power plont, distribution
licensee, Government, consumer (when applicable} etc.
Note: (3) Data shall be posted on the website of the electricity trader or any other outhorised website {Name of the link on the home poge:
Statutory Information)
Note: (4) Data shall be submitted on a monthly basis by 10th of the following month to the Commission, Regional Load ﬁ;spatch Centre fmd
Regional Power Commiittee
Note: (5] Dato shall be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel Sheet by E-mail,
Note: f&‘} Full form of the abbreviotions used for Name of the Seller/Buyer etc. shall be provided ot the end of the Table.
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Form IvV-C

VOLUME AND PRICE OF ELECTRICITY TRADED BY TRADING LICENSEES {Other than Peak & RTC)
Mame of the Trading Licensee:

Licence Details {No & Date): Month:

transaction, Price {Rs} | Price
Date {from- | transaction, | Scheduled (Rs) Margin
to) Nameof | State |[Nameof | state

Hours Volume |the Seller " {Rs)
the

Sr.No|Period of Time of Actually Purchased from Soid to Purchase | Sale Trading |Remarks

Inter-State Trading Transactions

1

2

Inter-State Trading Transactions through Swapping or Banking Arrangement

1

2 ;

Transactions through Power Exchange

1

2

Total

Note: (1) Data shall be submitted transaction-wise and should not be aggregated.

Note: (2] Besides the name of the seller/buyer, indicate the category of the seller/buyer namely generator, captive power plant, distribution -

licensee, Government, consumer {when applicable) etc.

Note: (3)Data shall be posted on the website of the electricity trader or any other authorised website (Name of the link on the home page:
Statutory Information)

Note: (4) Data shall be submitted on a monthly basis by 10th of the following month to the Commission, Regional Lood Dispoteh Centre and
Regionai Power Committee

Note: (5] Data sholl be submitted to the Commission i.e. hard copy to Secretary, CERC and soft copy in an Excel Sheet By E-mail:
Note: (6] Full form of the abbreviations used for Name of the Seller/Buyer etc. sholi be provided at the end of the Table,
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